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CONVENTION ON REGISTRATION OF OBJECTS LAUNCHED INTO OUTER SPACE

UNITED NATIONS
1975



CONVENTION ON REGISTRATION OF OBJECTS LAUNCHED INTO OUTER SPACE

The States Parties to this Convention,

Recognizing the common interest of all mankind in furthering the exploration
and use of outer space for peaceful purposes,

Recalling that the Treaty on principles governing the activities of States in
the exploration and use of outer space, including the moon and other celestial bodies
of 27 January 1967 affirms that States shall bear international responsibility for
their national activities in outer space and refers to the State on whose registry
an object launched into outer space is carried,

Recalling also that the Agreement on the rescue of astronauts, the return of

astronauts and the return of objects launched into outer space of 22 April 1968
provides that a launching authority shall, upon request, furnish identifying data
prior to the return of an object it has launched into outer space found beyond the
territorial limits of the launching authority,

Recalling further that the Convention on international liability for damage
caused by space objects of 29 March 1972 establishes international rules and

procedures concerning the liability of launching States for damage caused by their
space objects,

Desiring, in the light of the Treaty on principles governing the activities
of States in the exploration and use of outer space, including the moon and other
celestial bodies, to make provision for the national registration by launching
States of space objects launched into outer space,

Desiring further that a central register of objects launched into outer

space be established and maintained, on a mandatory basis, by the Secretary-General
of the United Nations,



Desiring also to provide for States Parties additional means and procedures

to assist in the identification of space objects,

Believing that a mandatory system of registering objects launched into outer
space would, in particular, assist in their identification and would contribute to
the application and development of international law governing the exploration and
use of outer space,

Have agreed on the following:

Article I

For the purposes of this Convention:

(a) The term "launching State" means:

(i) A State which launches or procures the launching of a space object;

(ii) A State from whose territory or facility a space object is launched;

(b) The term "space object" includes component parts of a space object as
well as its launch vehicle and parts thereof;

(c) The term "State of registry" means a launching State on whose registry
a space object is carried in accordance with article II.

Article II

1. VWhen a space object is launched into earth orbit or beyond, the .aunching
State shall register the space object by means of an entry in an appropriate
registry which it shall maintain. Each launching State shall inforw the Secretary-
General of the United Nations of the establishment of such a registry.



2. Where there are two or more launching States in respect of any such space
object, they shall jointly determine which one of them shall register the object
in accordance with paragraph 1 of this article, bearing in mind the provisions of
article VIII of the Treaty on principles governing the activities of States in the
exploration and use of outer space, including the moon and other celestial bodies,
and without prejudice to appropriate agreements concluded or to be conecluded among
the launching States on jurisdiction and control over the space cbject and over any
personnel thereof.

3. The contents of each registry and the conditions under which it is

maintained shall be determined by the State of registry concerned.

Article IIT

M The Secretary-General of the United Nations shall maintain a Register
in which the information furnished in accordance with article IV shall be recorded.

2. There shall be full and open access to the information in this Register.

Article IV

1. Each State of registry shall furnish to the Secretary-General of the
United Nations, as soon as practicable, the following information concerning each
space object carried on its registry:

(a) Name of launching State or States;

(b) An appropriate designator of the space object or its registration number;

(c) Date and territory or location of launch;

(d) Basic orbital parameters, including:

(i) Nodal period,

(ii) Inclination,
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(iii) Apogee,
(iv) Perigee;
(e) General function of the space object.
2. Each State of registry may, from time to time, provide the Secretary-
General of the United Nations with additional information concerning a space
object carried on its regisfry.
3. Each State of registry shall notify the Secretary-General of the United
Nations, to the greatest extent feasible and as soon as practicable, of space
objects concerning which it has previously transmitted information, and which have

been but no longer are in earth orbit.

Article V

Whenever a space object launched into earth orbit or beyond is marked with the
designator or registration number referred to in article IV, paragraph 1 (b), or
both, the State of registry shall notify the Secretary-General of this fact when
submitting the information regarding the space object in accordance with article IV.
In such case, the Secretary-General of the United Nations shall record this

notification in the Register.

Article VI

Where the application of the provisions of this Convention has not enabled a
State Party to identify a space obJect which has caused damage to it or to any of
its natural or Juridical persons, or which may be of a hazardous or deleterious
nature, other States Parties, including in particular States possessing space
monitoring and tracking facilities, shall respond to the greatest extent feasible



to a request by that State Party, or transmitted through the Secretary-General on
its behalf, for assistance under equitable and reasonable conditions in the
identification of the object. A State Party making such a request shall, to the
greatest extent feasible, submit information as to the time, nature and
circumstances of the events giving rise to the request. Arrangements under which
such assistance shall be rendered shall be the subject cf agreement between the

parties concerned.

Article VII

L In this Convention, with the exception of articles VIII to XII inclusive,
references to States shall be deemed to apply to any international intergovernmental
organization which conducts space activities if the organization declares its
acceptance of the rights and obligations provided for in this Convention and if a
majority of the States members of the organization are States Parties to this
Convention and to the Treaty on principles governing the activities of States in
the exploration and use of outer space, including the moon and other celestial
bodies.

2. States members of any such organization which are States Parties to this
Convention shall take all appropriate steps to ensure that the organization makes

a declaration in accordance with paragraph 1 of this article.

Article VIIT

i This Convention shall be open for signature by all States at United
Nations Headquarters in New York. Any State which does not sign this Convention
before its entry into force in accordance with paragraph 3 of this article may

accede to it at any time.
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2. This Convention shall be subject to ratification by signatory States.
Instruments of ratification and instruments of accession shall be deposited with
the Secretary-General of the United Nations.

3. This Convention shall enter into force among the States which have
deposited instruments of ratification on the deposit of the fifth such instrument
with the Secretary-General of the United Nations.

4, For States whose instruments of ratification or accession are deposited
subsequent to the entry into force of this Convention, it shall enter into force
on the date of the deposit of their instruments of ratification or accession.

5. The Secretary-General shall promptly inform all signatory and acceding
States of the date of each signature, the date of deposit of each instrument of
ratification of and accession to this Convention, the date of its entry into force
and other notices.

Article IX

Any State Party to this Convention may propose amendments to the Convention.
Amendments shall enter into force for each State Party to the Convention accepting
the amendments upon their acceptance by a majority of the States Parties to the
Convention and thereafter for each remaining State Party to the Convention on the
date of acceptance by it.

Ten years after the entry into force of this Convention, the question of the
review of the Convention shall be included in the provisional agenda of the
United Nations General Assembly in order to consider, in the light of past

application of the Convention, whether it requires rcvisicn. However, at any



time after the Convention has been in force for five years, at the request of
one third of the States Parties to the Convention and with the concurrence of the
majority of the States Parties, a conference of the States Parties shall be
convened to review this Convention. Such review shall take into account in
particular any relevant technological developments, including those relating to

the identification of space objects.

Article XI

Any State Party to this Convention may give notice of its withdrawal from
the Convention one year after its entry into force by written notification to the
Secretary-General of the United Nations. Such withdrawal shall take effect one

year from the date of receipt of this notification.

Article XIT

The original of this Convention, of which the Arabie, Chinese, English,
French, Russian and Spanish texts are equally authentic, shall be deposited with
the Secretary-General of the United Nations, who shall send certified copies thereof
to all signatory and acceding States.

IN WITNESS WHEREOF the undersigned, being duly authorized thereto by their
respective Governments, have signed this Convention, opened for signature at

New York on the fourteenth day of January one thousand nine hundred and seventy-five.
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CONVENTION SUR L'IMMATRICULATION DES OBJETS LANCES
DANS L'ESPACE EXTRA-ATMOSPHERIQUE

Les Etats parties & la présente Convention,

Reconnaissant qu'il est de 1'intérét commun de 1'humanité tout entiére de

favoriser 1l'exploration et l'utilisation de 1l'espace extra-atmosphérique & des
fins pacifiques,

Rappelant que le Traité sur les principes régissant les activités des Etats
en matidre d'exploration et d'utilisation de l'espace extra-atmosphérique, y
compris la lune et les autres corps célestes, en date du 27 janvier 1967, affirme
que les Etats ont la responsabilité internationale des activités nationales dans
l'espace extra-atmosphérique et mentionne 1'Etat sur le registre duquel est inscrit
un objet lancé dans l'espace extra-atmosphérique,

Rappelant &galement que 1'Accord sur le sauvetage des astronautes, le retour des

astronautes et la restitution des objets lancés dans l'espace extra-atmosphérique,

en date du 22 avril 1968, prévoit que l'autorité de lancement doit fournir, sur
demande, des données d'identification avant qu'un objet qu'elle a lancé dans 1'espace
extra-atmosphérique et qui est trouvé au-deld de ses limites territoriales ne lui
soit restitué,

Rappelant en outre que la Convention sur la responsabilité internationale pour
les dommeges causés par des objets spatiaux, en date du 29 mars 1972, €tablit des
régles et des procédures internationales relatives & la responsabilité qu'assument
les Etats de lancement pour les dommages causés par leurs objets spatiaux,

Désireux, compte tenu du Traité sur les principes régissant les activités des
Etats en matiére d'exploration et d'utilisation de 1l'espace extra—atmosphérique, y
compris la lune et les autres corps célestes, de prévoir 1l'immatriculation nationale
par les Etats de lancement des objets spatiaux lancés dans 1'espace
extra-atmosphérique,

Désireux en outre d'établir un registre central des objets lancés dans l'espace

extra-atmosphérique, ol 1l'inscription soit obligatoire et qui soit tenu par le

Secrétaire général de 1'Organisation des Nations Unies,



Désireux également de fournir aux Etats parties des moyens et des procédures

supplémentaires pour aider & identifier des objets spatiaux,

Estimant qu'un systéme obligatoire d'immatriculation des objets lancés dans
1l'espace extra-atmosphérique faciliterait, en particulier, 1'identification desdits
objets et contribuerait & l'application et au développement du droit international
régissant 1l'exploration et l'utilisation de 1l'espace extra-atmosphérique,

Sont convenus de ce qui suit :

Article premier

Aux fins de la présente Convention :

a) L'expression "Etat de lancement" désigne :

i) Un Etat qui procéde ou fait procéder au lancement d'un objet spatial;

ii) Un Etat dont le territoire ou les installations servent au lancement d'un

objet spatial;

b) L'expression "objet spatial" désigne également les &léments constitutifs
d'un objet spatial, ainsi que son lanceur et les &€léments de ce dernier;

¢) L'expression "Etat d'immatriculation" désigne un Etat de lancement sur le

registre duquel un objet spatial est inscrit conformément & l'article II.

Article II

1. Lorsqu'un objet spatial est lancé sur une orbite terrestre ou au-dels,
1'Etet de lancement 1'immatricule au moyen d'une inscription sur un registre
approprié dont il assure la tenue. L'Etat de lancement informe le Secrétaire général

de 1'Organisation des Nations Unies de la création dudit registre.



2. lorsgue, pour un objet spatial lancé sur une orWite terrestre ou au-deld,
il existe deux ou plusieurs Etats de lancement, ceux-ci déterminent conjointement
lequel d'entre eux doit immatriculer ledit objet conformément au paragraphe 1 du
présent article, en tenant compte des dispositions de l'article VIII du Traité sur
les principes régissant les activités des Etats en matiére d'exploration et
d'utilisation de l'espace extra-atmosphérique, y compris la lune et les autres corps
célestes, et sans préjudice des accords appropriés qui ont &té ou qui seront conclus
entre les Etats de lancement au sujet de la juridiction et du contrdle sur 1l'objet
spatial et gur tout personnel de ce dernier.

3. La teneur de chaque registre et les conditions dans lesquelles il est tenu

sont déterminées par 1'Etat d'immatriculation intéressé.

Article III

1. Le Secrétaire général de 1'Organisation des Nations Unies assure la tenue
d'un registre dans lequel sont consignés les renseignements fournis conformément &
l'article IV.

2. L'accés & tous les renseignements figurant sur ce registre est entiérement

libre.

Article IV

1. Chaque Etat d'immatriculation fournit au Secrétaire général de
1'Organisation des Nations Unies, dés que cela est réalisable, les renseignements
ci-aprés concernant chaque objet spatial inscrit sur son registre :

a) Nom de 1'Etat ou des Etats de lancement;

b) Indicatif approprié ou numéro d'immatriculation de l'objet spatial;

c) Date et territoire ou lieu de lancement;

d) Principaux paramétres de l'orbite, y compris :

i) La période nodale,

ii) L'inclinaison,



iii) L'apogée,
iv) Le périgée;

e) Fonction générale de l'objet spatial.

2. Chaque Etat d'immatriculation peut de temps & autre communiquer au
Secrétaire général de 1'Organisation des Nations Unies des renseignements
supplémentaires concernant un objet spatial inscrit sur son registre.

3. Chaque Etat d'immatriculation informe le Secrétaire général de
1'Organisation des Nations Unies, dans toute la mesure possible et dés que cela est
réalisable, des objets spatiaux au sujet desquels il a antérieurement communiqué

des renseignements et qui ont &té mais qui ne sont plus sur une orbite terrestre.

Article V

Chaque fois qu'un objet spatial lancé sur une orbite terrestre ou au-deld
est marqué au moyen de l'indicatif ou du numéro d'immatriculation mentionnés &
1'alinéa b du paragraphe 1 de l'article IV, ou des deux, 1'Etat d'immatriculation
notifie ce fait au Secrétaire général de 1'Organisation des Nations Unies lorsqu'il
lui communique les renseignements concernant 1l'objet spatial conformément &
1l'article IV. Dans ce cas, le Secrétaire général de 1l'Organisation des
Nations Unies inscrit cette notification dans le registre.

Article VI

Dans le cas oill l'application des dispositions de la présente Convention n'aura
pas permis & un Etat partie d'identifier un objet spatial qui a causé un dommage
audit Etat partie ou & une personne physique ou morale relevant de sa juridiction,
ou qui risque d'étre dangereux ou nocif, les autres Etats parties, y compris en
particulier les Etats qui disposent d'installations pour 1l'observation et la
poursuite des objets spatiaux, devront répondre dans toute la mesure possible &



toute demande d'assistance en vue d'identifier un tel objet, & laquelle il pourra
étre accédé dans des conditions équitables et raisonnables et qui leur sera présentée
par ledit Etat partie ou par le Secrétaire général de 1'Organisation des

Nations Unies en son nom. L'Etat partie présentant une telle demande communiquera,
dans toute la mesure possible, des renseignements sur la date, la nature et les
circonstances des €vénements ayant donné lieu & la demande. Les modalités de cette

assistance feront 1l'objet d'un accord entre les parties intéressées.

Article VII

1. Dans la présente Convention, & l'exception des articles VIII & XII inclus,
les références aux Etats s'appliquent & toute organisation internationale
intergouvernementale qui se livre & des activités spatiales, si cette organisation
déclare accepter les droits et les obligations prévus dans la présente Convention
et si la majorité des Etats membres de l'organisation sont des Etats parties & la
présente Convention et au Traité sur les principes régissant les activités des
Etats en matiére d'exploration et d'utilisation de 1l'espace extra-atmosphérique, y
compris la lune et les autres corps célestes.

2. Les Etats membres d'une telle organisation qui sont des Etats parties & la
présente Convention prennent toutes les dispositions voulues pour que l'organisation

fasse une déclaration en conformité du paragraphe 1 du présent article.

Article VIII

1. La présente Convention sera ouverte & la signature de tous les Etats au
Siége de 1'Organisation des Nations Unies & New York. Tout Etat qui n'aura pas
signé la présente Convention avant son entrée en vigueur conformément au paragraphe 3

du présent article pourra y adhérer & tout moment.



2. La présente Convention sera soumise & la ratification des Etats signataires.
Les instruments de ratification et les instruments d'adhésion seront déposés auprés
du Secrétaire général de 1'Organisation des Nations Unies.

3. La présente Convention entrera en vigueur entre les Etats qui auront
déposé leurs instruments de ratification & la date du dépdt du cinquiéme instrument
de ratification auprés du Secrétaire général de 1l'Organisation des Nations Unies.

4L, ©Pour les Etats dont les instruments de ratification ou d'adhésion seront
déposés aprés l'entrée en vigueur de la présente Convention, celle-ci entrera en
vigueur & la date du dépdt de leurs instruments de ratification ou d'adhésion.

5. Le Secrétaire général de 1'Organisation des Nations Unies informera sans
délai tous les Etats qui auront signé la présente Convention ou y auront adhéré de
le date de chague signature, de la date du dépdt de chague instrument de ratification
de la présente Convention ou d'adhésion & la présente Convention, de la date d'entrée

en vigueur de la Convention, ainsi que de toute autre communication.

Article IX

Tout Etat partie & la présente Convention peut proposer des amendements & la
Convention. Les amendements prendront effet & 1'égard de chaque Etat partie & la
Convention acceptant les amendements dés qu'ils auront &té acceptés par la majorité
des Etats parties d la Convention et, par la suite, pour chacun des autres Etats
parties & la Convention, & la date de son acceptation desdits amendements.

Article X

Dix ans aprés l'entrée en vigueur de la présente Convention, la question de
l'examen de la Convention sera inscrite & l'ordre du jour provisoire de 1'Assemblée
générale de 1'Organisation des Nations Unies, & l'effet d'examiner, & la lumiére de
l'application de la Convention pendant la période écoulée, si elle appelle une
révision. Toutefois, cing ans au moins aprés la date d'entrée en vigueur de la




présente Convention, une conférence des Etats parties & la présente Convention
sera convoquée, 4 la demande d'un tiers desdits Etats et avec l'assentiment de la
majorité d'entre eux, afin de réexaminer la présente Convention. Ce réexamen
tiendra compte en particulier de tous progrés techniques pertinents, y compris

ceux ayant trait 4 l'identification des objets spatiaux.

Article XI

Tout Etat partie & la présente Convention peut, un an aprés l'entrée en vigueur
de la Convention, communiquer son intention de cesser d'y &tre partie par voie de
notification &crite adressée au Secrétaire général de 1'Organisation des Nations Unies.

Cette notification prendra effet un an aprés la date & laquelle elle aura été regue,

Article XII

La présente Convention, dont les textes anglais, arabe, chinois, espagnol,
francais et russe font €galement foi, sera déposée muprés du Secrétaire général de
1'Organisation des Nations Unies, qui en enverra des copies diment certifiées & tous
les Etats qui auront signé la Convention ou y auront adhéré.

EN FOI DE QUOI les soussignés, diment habilités a cet effet par leurs
gouvernements respectifs, ont signé la présente Convention, ouverte & la signature
a& New York, le quatorze Janvier mil neuf cent soixante-quinze.
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KOHBEHIMA O PETMCTPALIVMM OBBEKTOB, SAIVCKAEMHX
B KOCMIMECKOE ITPOCTPAHCTBO

OPTAHM3AIMA OFBENVHEHHHX HALM
1975 ron



KOHBEHIINA O PETHMCTPAUMY OFBEKTOB, SAIYCHAEMEX
B KOCMIMECKOE ITPOCTPAHCTBO

TocypapcTBa-yuacTHUKM HacTosme## HoHBenumm,
npuaHaBsasg o0myw 38MHTEPECOBAHHOCTH BCErO YeJIOBeYecTBa B DA3IBHUTHH

MCCJIeJOBAHMA M MCIMOJMbL3OBAHMA KOCMMUECKOrO MPOCTPABHCTBA B MMDHNX LEJAX,
HanoMuHag, 4rTo JOroBOp O NPHHUMIAX HNEATENBHOCTH rOCYA&pCTB IO
MCCJIeOBAHMK M MCNOJE3OBAHMKW KOCMMYECKOrO NpPOCTpPAHCTBA, BKAWYaA JIyHY
M apyrue HeGecHue Tena, or 27 aHBapa 1967 rona ycranaBaupaeT, HTO
rocynapcTBa HOCYT MEXIYHAPOLHYW OTBOTCTBEHHOCTEL 38 CBOKW HALMOHANBHYKW
IeATEeNhHOCTh B KOCMMYECKOM MDOCTDAHCTBE, M YINOMHHAET O rOCyNapCTBe,
B PErucTp KOTOPOrO 38HECEH OOBEKT, 3IaNymeHHHH B KOCMMYECKOe
NPOCTDPAHCTEBO,
HanoMMHas Takxe, uTo CornameHue O CnacaHMM KOCMOHABTOB, BO3Bpa-

MeHUK KOCMOHABTOB M BO3IPPAMEHMA O0BEKTOB, 3ANYMEHHHX B KOCMHYECKOe
NpoCTPaHCTBO, OoT 22 anpens 1968 roma npenycuarpusaeT, YTO BJACTH,
OCyWecTBMBNME IANMYyCK, JONXHH, MO TpPeGOBBHMIW, NPEACTABUTH ONO3HABA—
TeAbHNEe NAaHHWe IO BO3BPANlEHMA 38NYMEHHOrO MMM B KOCMMUYECKOe
NPOCTPEHCTBO OGBEKTA, KOTODNI OOHApDyXeH 3a Npejenauy TEepPHUTOpHHM
BNACTEH, OCYWMEeCTBMBUUX 3BNYCK,

HANOMMHASR Jayiee, YTO0 KOHBEHuUMA O MOXIYHAPOAHON OTBETCTBEHHOCTHM
3a ymepG, NPUUYMHEHHH}! KOCMMUECKMMM OO0BeKTamu, 0T 29 mapra 1972 roxa
JCTaHABAMBAET MOXIAYHAPOJNHHE HODMH M MPOLENYDPH, Kacawmuecs
OTBETCTBEHHOCTM 3A&NYCKAOMMX rOCYNApCTB 38 ymepl, NpUUMHEHHWH ux
KOCMNYECKUMU OGBOKTAMU,



xenas, B cpere Jlorosopa O NpHHUMNIAX NEATENBHOCTH TrOCYNApCTB IO
MCCNeNOBAHMIK M MCNONB3OBAHMKW KOCMHUECKOrO NMpPOCTPAHCTBA, BKAWuasg Jyny
M npyrue HeGeCHHE Tejla, NPEeIyCMOTPEeTh HALMOHAJNBHYNO PerucTpauuio
3aNyCKAaONKMM TFOCYNapCTBAMM KOCMHYECKMX OCBEKTOB, 3IANyCKAeMHX MMM B
KOCMHYECKOe NPOCTDPAHCTBO,

xenaq J8Jiee yUYpPenMTh HA OCA3aTeJIBHON OCHOBE NEeHTDAaJNN3OBAHHNH
pPeecTp SanymeHHMX B KOCMUYEOCKOEe NPOCTPAHCTBO OGBEKTOB, KOTOpHH# Gymer
pecTy I'eHepanbHNit cexperaps Opranusauun O6meunuHeHHnx Hauwmii,

X8JIaA TAKXe 06ecCNeuuTh roCynapCTBAM-YYACTHUKAM IOMONHUTENBHHE
CpeICcTBa M NPOUEAYDH, KOTODHE MOTrJM ON CNocoGCTBOBATH MIEHTHUMKauMu
KOCMUYECKUX OO0BEKTOB,

cUMTas, YTO O0A3aTEeJIBHAA CUCTeMa perucrpauuu o6heKTOoR, 3almycKa-
eMHX B KOCMMUECKOe NpOCTpaHCTBO, OyHeT, B HACTHOCTH, CNOCOCGCTBOBATH
MX MOeHTUuMKauum u coleificTBOBATL NPUMEHEHMN M DPA3BUTHMI MEXAYHAPOLHOTrO
npesa, PeryAMPYKNEro MCCJENOBAHME M MCHOJNb30BAHME KOCMUYECKOIO
NPOCTPAHCTBA,

COrJIACHJICE O HUXOCJIONYyOmMEeM :

Crareg 1

Ina yeneit nacroameit KonBeruum:

a) TepMuH "3amyckawmee rocymapcTBo" ozHavaerT:

i) roCynapCTBO, KOTODOE OCYmMECTBAMAET MJM OPraHu3yeT 3IanyckK
KOCMHUYECKOTr0o 00BeKTa}

11) rocynapcTeO, ¢ TEePPHTOPHMM MM JCTAHOBOK KOTODPOro OCYmecT-
BAAGTCH 3ANYOCK KOCMUUECKOTO O00h2KTaj



b) TePMUH "KOCMMYECKUH OOCBEKT™ BKAKYAET COCTABHNE YECTH
KOCMHYEeCKOoro o0seKTa, & Takxe CPelCTBO ero JOCTABKM M €ro uacTH;

c) TepuMuH "rocynapcTeo pervcTpauuu” osHavaeT 3anyckawmese
rocynapcTBO, B PErMCTD KOTODOro 38HECEH KOCMUYECKHH O0BEKT B
coorpercTBuM co crarseit Il.

Crarea 1II

5 [ Korna kKocuMuyecKmuii o0BEKT IANyCKAETCHA HA OPOUTY BOKDYT
demMiM MNIU JaNbme B KOCMHYECKO® NMPOCTPAHCTEBO, 3ANyCKAKmEee rocynapCTBO
PErMCTPUDPYET 3TOT KOCMMYUECKHMHA OGBEKT MyTeM 3I&INMUCH B COOTBETCTBYOMMIA
perucTp, KoTopui# uM BejeTcs. HKaxnoe sanyckaomee rocynapcTBo
uHopmupyer I'eHepanrHoro cexperapa Opraumaauuum OCbenmHeHHux Haumit
00 yupexmeHHH TBKOrO perucTpa.

24 Korpa B OTHOmM®HHUM JIKGOI'0 TAKOrO KOCMHYECKOTO OO0OBEeKTa
HMENTCA ABA MiAu Gonee 3aNycKawmux IOCyAapCTB, OHM COBME@CTHO
ONpenenaAnT, KOTOPOe M3 HMUX 38pPerucTpUpyeT ITOT OGBEKT B COOTBETCTBUM
¢ nyHKTOM 1 HacTommei#l cTaThEM, YUMTHBASR NPH 3ITOM MNOJOXEHMA CTAThM VIII
Jorosopa ¢ NpMHLUMNAX [HEATEJBHOCTH TOCYAAPCTE NO MCCIAGINOBAHKK M
MCIOJIb3 OBAHMK KOCMUYECKOrO NPOCTpaHCTBA, BKawuasa JIlyHy M Apyrue
HeGecHNe Tena, M Gea ymepla IJA COOTBETCTBYNNMMX COTJameHHKi, KOTOpHe
3aKINUeHN MJAM MOTYT OHNTHh 3I8KJIOWUEHH MexXAy 3amyCcKaomMMy rocCylapcTBaMu
Mo BONPOCY O KPUCAUKUMKH ¥ KOHTDPONE HAJHN KOCMHUUECKHUM OOBEKTOM M
NOHM 8T0 3IKUIAXEM.

3. ConepxaHue Kaxporo permcTpa K JCIOBMA €ro BeleHHUdA onpene-—
NANTCA COOTBETCTBYOHMUM rOCYNapCTBOM DEeruMCTPALMM.



Crarea IIIX

1. Tenepansuuit cexperaps Opranmaaunu O6brenunHeHHux Haumit Bener
PeecTp, B KOTODHII 3aHOCHTCR MHJOpDMALMA, NMPEeACTABNAEMA8S B COQTBETCTBHM
co crarseit IV.

2. K comepxameiica B aToM PeecTpe MHPopMauuum 06eCNeYHBLETCH
NonHuik M OTKPHTHE NOCTYI.

Cratea IV

l. Kaxpoe rocynapcTBO perucrpauuMu npencrasifseT I'eHepalbHOMY
cexperapw Opranmaanun O6menuHeHHnx Hauuik B Onmxaimuil npaxruvecku
ocymecTBMMHIA CpOK onenyomy®w HMHPOPMALMK O KaxXIOM KOCMMYECKOM OOBOKTe,
38HECOHHOM B 6r0 DermcTp:

a) Ha3BAHME 3aNMYCKawmero IrocCynapcTBa WM 3anycKaouux
TOCYAApCTS §

b) COOTBETCTBYymEe® 0003HAUEHHMe® KOCMMUYECKOrO O0BReKTa MJIM ero
PerucTpauMoOHHN! HOMED;

c) laTy ¥ TepPUTOPMI MM MECTO JaNyCKa}

d) OCHOBHNE NapaMeTpn OPOMTH, BKIOUaA:

i) nepuon OGpPAmMeHMU:,

ii) HaxknoHexue,

111) anoreii,
iv) nepureii;
e) ofmee HA3IHAYOHHME KOCMUUECKOrO OGBEKTa.



2. Kaxnoe rocynapcTBO PErucTPALMM MOXET BDEMA OT BDOMEHHM
nepenasars I'enHepanbHOMy cexperTapw Opranuzauuu O6menuHeHHnXx Haumii
LOMONHUTENBHYW MHPOPMAUMK OTHOCMTENBHO KOCMMYECKOro OGBOKTA,
3aHEeCeHHOTO B ero pPermcTp.

3 Kaxmoe rocymapcTBo permcrpauuu ysenoumnseT ['eHepanbHOTO
cexperaps Oprauusaumm OOBenuHeHunx Hauuif B MAKCHMBIBHO BO3MOXHOMH
cTeneH ¥ B Onuxaimuii npakTUYECKU OCYWECTBMUMHN CPOK O KOCMHYECKMX
00BeKTax, OTHOCUTENBRHO KOTODHX OHO DaHee NpeACcTaBuIO0 MHPoOpMaAuMD
K KOTOpHe, OynyuM BHBENEHHHMM HAB OPOMTY BOKDYr JeMiau, Conbme He
HaXOOATCA HA 3To#i opdure.

Craresa y

Korpna Ha kocMuueckuil o6beKT, 3anycKaeMmuil Ha OpOUTY BOKDYT
SeMny MIM Oanbhle B KOCMHYECKO€ IIDOCTPAHCTBO, HAHECEeHH YNOMHHAEeMHNe
B nyHKTe 1b crarsu IV oGo3HAYEHME MJIM PeruCTPaUMOHHHIA HOMEeD uau M
TO ¥ Ipyroe, rocymapcTBO perucTpauuu ysenomnser I'eHepanbHOro
cexperaps 06 3TOM (pakTe IpH MNPEACTABJAEHMH MHPODMAUMM O KOCMUYECKOM
00BbeKTe B COOTBOTCTBMM CO crarkeif IV. B aTou cinyuae I'eHepanbHui
cexkperaps Opraumsauuun O6bemuHEHHNX Hauud 3aHOCHT 3TO yYBELOMIEHHUE B
Peectp.

Crates VI

Ecnu npumeHeHue nonoxeHui# Hacrosme# KoHBeHUMH He MO3BOAMIO
rOCyAapCTEY-yUACTHUKY OMOIHATH KOCMUYECKHMH OGBEKT, KOTODHH NpUUMHUN
ymepG eMy MAM NOWOOMYy ero UaMueCKOMY WIM NPUANUECKOMY NHUUY NK6O0
KOTODHA MOXET MMeT: ONAaCHHH MJIM BPeNOHOCHHN XapaKTep, Apyrue rocyamap-
CTBa-yUBCTHUKM, BKJINOYAA, B HYACTHOCTM, TOCYIN8&pCTB&, pPAaCIOJaranmue



CpencTBaMM HAGWAEHMHA 38 KOCMMUECKHMMM OOBEKTEBMM M MX COMNPOBOXIEHMS,
OTBEUAKNT B MAKCHMANBHO BO3MOXHO{ CTeneHM Ha MOCTYMNAKNMY OT 3TOrO
rocynapcTBa-yUaCTHMKA MIM NPEACTABJIEHHYK OT ero MMeH:M uepea ['eHe-
PanbHOro CeKperaps Npock0y O NOMOmMM B MOEHTUPMKAuMM OOBEKTE,
OKaaHBaEMO} HA CIpABEIJIMBHX M PA3YMHHX YCNOBMAX. IlOCYyNapCTEO-
yYacTHMK, ofpamapmeecs ¢ TakKoi npoceboii, NMpeACTABAAET B MAKCUMAJIBHO
BO3IMOXHOU CcTeneHu MHPODMBLUUIO O BPEMEHM, X8PAKTEPe M 0O0CTOATeNbCTBAX
COOHTHMIf, NMOCIYXMBUMX OCHOBEHMEM IJIf 3TOH NMpPoChLOH. YCJHOBMA OKA3AHKSN
TAKO# nMoMomM ABNAWTCH NMpPeAMEeTOM COTJIANeHMS MEeXOy 3aMHTEepPeCOBAHHNMU
CTODOHAMMU .

Crarsg VII

1. B nacrosmeii KoHBeHuumM, 38 MCKIANYEHMeM cTaTei VIII-XII,
CCHJIKM H8 TOCYRapcTBa DPACCMATPUBAKNTCH KaK OTHOCAmMMECH Takxe K JwnGoil
MeXOYHAPOAHO# MexXNnpasuTeNbCTBEHHOM opranusaumm, KoTopas OCYMECTBAAET
KOCMMYE@CKY0 NeATeJNbHOCTb, €CJM 23T8 OpPraHu3aLuUA 3IAABAAET, UTO OHA
NpUHUMAET HA ceGs NpaBa ¥ OGA3AHHOCTM, MPEAYCMOTPEeHHHE HacTosmei
Koupenuueil, u ecnm GONBNMMHCTEO rOCYyNapc TB-HJIEHOB 3TO# OpPraHu3auMH
ABJAANTCH TOCYLAPCTBAMU-YYAaCTHHKaMu HacToamei Honpenuuu u Jorosopa o
NPUHUUNAX IeATeJNBHOCTM TOCYAAPCTB NO MCCHAENOBAHHMKW M MCNONb3OBAHMK
KOCMAUECKOI'O NpOCTPBHCTBA, BKawyaa JIyHy M npyrue HeGecHHe Tena.

2. TocynapcTBa-uJeHN NWO6OA Takoi opraxusauuu, ABNAKNHUECH
yuacTHMKaMu HacToamey KoHBeHuuMM, NPUHUMEKNT BCe HEOOXOINMMHE MEepH INf
oGecreyeHMsa TOro, YTOOH 3TA OPraHuU3aLuUsa clenaia 3asgBJIeHMe B COOTBET-
CTBMM C NYHKTOM 1 HaACTOAmMeH# CTATHHU.



Cratba VIII

1, Hacroamana KoHBeHuMa OTKpHTA ANA NOANKUCAHMA BCEMM TroCynapcT-—
BaMu B lleHTpaneHhx yupexneHusx Opranumsauuum O6renunHenHwx Hauuit 3 Hewo-
fopke. JlnGoe rocymapcTBo, KOTODOe HEe MOANMEET HacTosmel KonpeHumnu
IO BCTYIJIEHUS €€ B CHMIY B COOTBETCTBHUHN C NYHKTOM 3 HacToameil crTarn:,
MOXeT NPUCOENMHMTHCA K Heil B nwboe BpeMs.

2. Hacroamas KoHBeHUMA NOONEXUT DATHIUKALMK IOCYLADPCTBAMM,
nonnucaBmuMu ee. ParudMKauMOHHNE TI'PAMOTH M NOKYME@HTH O NMPUCOEAUHOHMH
DONXxHH OHTE CIaHN Ha XpaHeHue ['eHepanbHOMy cexperapw OpraHusanuu
O6rzenunenunx Haumid.

De Hacrosmas KOHBeHUMs BCTYyNAeT B CHMIY MOXAY rOCyINapCTBAMHU,
CHABNMMM HA XpaHeHHe paTuPuKauMOHHNEe IDaMOTN, NOCJNe CHAaYM HA XDPaHeHHe
Tenepansnomy cexperapiw Oprauusauuu O6menuHenHwx Hauumil naroii
paTudMKAUMOHHOX IPAMOTH.

4, Ina rocynapcTs, PATHPMKALMOHHHE TPAMOTH MIM HNOKYMEHTH O
NPHCOeNMHEeHUM KOTODPNX OYAYT CHAHH HA XPAHOHUe MOoCNe BCTYNASHMA B
cuny HacToameil KoHBeHuuMM, OHA BCTyMaeT B CHIYy B JEeHb CHAYM HA
XPaHeHNEe WX PaTNPMKAUMOHHNX TPAMOT MJIM HAOKYMEHTOB O NPUCOEIMHeHHMM.

5. TenepansHuuifi cexperaps Opraumaanmu OGneaumHeHHwx Haumi
He3aMeJINTeJILHO YBOZOMIAST BCE IOANUMCABEWEe M NPUCOBAUMHMBHMECS roCy-
IapcTBa O OaTe Kaxioro MojnucaHuMa, O AaTe CHAuYM HA XPAHeHMe Kaxzo#
paTudUKAUMOHHONK IPaAMOTH M HOKYME@HT& O NPHCOeNMHEHHH, O JaTe
BCTYMNEHUA B cuny Hacrosmed KoHBeHuuM, & TaAKxe O IPyTHX YBEHOMIIEHUAX.



Crarteg 1X

JInGoe rocynapcTBO-y4uSCTHUE HacTosmeid HOHBEHUMM MOXOT NpemjiararTsh

nonpasky K Honsenuum. [lonpaskm BCTYNAWT B CHIAY IJIA KAXAOro rocynapcTea-

yuacTHuxa KOHBOHUMM, NDUMHMMAONEIrO 3TH MONPABKH, MOCJe NPUHATUA MX
GONBEUHCTBOM TOCYNA&PCTB-yYaCTHUKOB KOHBEHUWM, 8 BNOCIEACTBUHM INA
KaxIoro OGTABNErOoCHA IOCYAapCcTBA-yuacTHUKA KOHBEHUMM B HEHE NPUHATHUA
MM 3THX HONDPABOK.

Crarpg X

Yepea pecaAThr NET Mnocye BCTYNNEHMA B cuay Hacroameid KonmeHuum
BONMPOC O €€ nepecMoTpe GyAeT BKJIKNYEH B NPENBADUTENIBHYK NOBECTKY NHA
TenepansHoif AccamGneu Opraumsauunm O6venuHeHHnx Hanuit, ¢ Tem urolH
H& OCHOBE OMNNTA NpUMeHeHus KOHBEHLUMM DACCNUTPETH BOMNPOC O TOM,
HyXO8EeTCHA N¥ OHA B U3MeHeHMM. OpHako B nwG0e BpPEMA uepea NATh N6T
nocne BeTynneHuns KOHBeHUUM B CMAY MO npock0e ONHOM TPETH roCynapCTB-—
yuB8CTHUKOB KOHBOHUMM ¥ C COIJNIACHA CONBMMHCTBA IOCYAAPCTB-YUBCTHMKOB
CO3HNBAETCHA KOHfepeHuus roCynapCTB-YUABCTHMKOB C LEJbK NepecMorpa
Hactrosumeit Konsenuuu. Ilpu TaxkoMm nepecumorpe OYAYT, B YACTHOCTH,
YUYUTHBATHCH JNGHE COOTBETCTBYWMME TOXHMUECKNMEe NOCTHREHMA, BKINYASN
AOCTUMXEHUA, OTHOCAMMECHA K MAGHTHMPHKALUMM KOCMUYECKHEX O0BEKTOB.



Crares XI

Jlo6oe rocynapcTBO-yuacTHMK KOHBEHLMM MOXET YBOMOMUTH O CBOEM
Buxone u3 KoHBeHuUMM uepea roj Nocne BCTYNAOHMA €€ B CHIY NyTeM
NUChMEHHOTrO yeeloumneHun I'enepansHoro cekperaps Opranusauum OGmenuHeH-
Hux Haumit. Taxoifi Buxon npuoGpeTaeT CHUAY MO MCTEYEHMM OMHOTO roja
CO IHA MNOJNYYOHUA 3TOr0 YBOAOMIEHHA.

Crarsa XII

Mopnuuuni Texcr Hacroame# KouseHuum, TexcTH xoTopoilt Ha
aurauiickom, apaGCKOM, MCIIRHOKOM, KMT8HCKOM, DYCCKOM ¥ (paHUy3CKOM
A3NKAX ABNANTCH PABHO B8YTOHTUYHHMM, CHASTCH HA XpaHeHue ['eHepanbHOMY
cexperapw Opranusaunu OCrenuHeHHnx Hauuit, koropui# paccunaer 3aBepeH-
HHE KOMUK BCEeM rocynapcTsaMm, noanucarmuM KOHBeHLUMK HAK NPUCOSIMHM—
BIUMCH K Hel.

B YIOCTOBEPEHME YET'O Huxemoanucasuuecsa, NOJIKHHM Oo0pPasoM Ha TO
JTIOJIHOMOYEHHHE CBOMMM COOTBETCTBYKUMMM NMPABUTENbCTBaMU, MONNUCAIN
HacToAuYyw KoHBeHuuMw, OTKPHTY® Ong nomanucanus B Hew-llopke uerTmprapuatoro
AHBApPA ONHA THCAYA NEBATHCOT CEMbBOECAT NATOTLO TLOHa.
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CONVENIO SOBRE EL REGISTRO DE OBJETOS LANZADOS AL ESPACIO ULTRATERRESTRE

Los Estados Partes en el presente Convenio,

Reconociendo el inter®s comin de toda la humanidad en proseguir la exploracidn
¥y utilizacién del espacio ultraterrestre con fines pacificos,

Recordando que en el Tratado sobre los principios que deben regir las activi-
dedes de los Estados en la exploracibn y utilizacién del espacio ultraterrestre,
incluso la Luna y otros cuerpos celestes, de 27 de enero de 1967, se afirma que los
Estados son internacionalmente responsables de las actividades nacionales que
realicen en el espacio ultraterrestre y se hace referencia al lEstado en cuyo registro
se inscriba un objeto lanzado al espacio ultraterrestre,

Recordando también que en el Acuerdo sobre el salvamento y la devolucibn de

astronautas y la restitucidn de objetos lanzados al espacio ultraterrestre, de 22 de
abril de 1968, se dispone que la autoridad de lanzamiento deberi facilitar, a quien
lo solicite, datos de identificacidn antes de la restitucifn de un objeto que ha
lanzado al espacio ultraterrestre y que se ha encontrado fuera de los limites
territoriales de la autoridad de lanzamiento,

Recordando ademis que en el Convenio sobre la responsabilidad internacional

por daiios causados por objetos espaciales, de 29 de marzo de 1972, se establecen
normas y procedimientos internacionales relativos a la responsabilidad de los
Estados de lanzamiento por los dafios causados por sus objetos espaciales,

Deseando, a la luz del Tratado sobre los principios que deben regir las acti-
vidades de los Estados en la exploracidn y utilizacién del espacio ultraterrestre,
incluso la Luna y otros cuerpos celestes, adoptar disposiciones para el registro
nacional por los Estados de lanzamiento de los objetos espaciales lanzados al
espacio ultraterrestre,

Deseando asimismo que un registro central de los objetos lanzados al espacio

ultraterrestre sea establecido y llevado, con caracter obligatorio, por el

Secretario General de las Naciones Unidas,
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Deseando también suministrar a los Estados Partes medios y procedimientos

adicionales para ayudar a la identificacifn de los objetos espaciales,

Convencidos de que un sistema obligatorio de registro de los objetos lanzados
el espacio ultraterrestre ayudarfa, en especial, a su identificacifn y contribuiria
a la aplicacidn y el desarrollo del derecho internacional que rige la exploracidn y
utilizaci8n del espacio ultraterrestre,

Han convenido en lo siguiente:

Artfculo 1

A los efectos del presente Convenio:

a) Se entenderd por "lstado de lanzamiento":

i) Un kstado que lance o promueva el lanzamiento de un objeto espacial;

ii) Un Estado desde cuyo territorio o desde cuyas instalaciones se lance un

objeto espacialj

b) El t&rmino "objeto espacial" denotarf las partes componentes de un objeto
espacial, asi como el vehfculo propulsor y sus partes;

c) Se entenderi por "Estado de registro" un Estado de lanzamiento en cuyo

registro se inscriba un objeto espacial de conformidad con el articulo II.

Artfculo II

1. Cuando un objeto espacial sea lanzado en 6rbite terrestre o mas allf, el
Estado de lanzamiento registrarf el objeto espacial por medio de su inscripcién en
un registro apropiado que llevard a tal efecto. Todo Estado de lanzamiento notifi-

cari al Secretario General de las Naciones Unidas la creacidn de dicho registro,



2, Cuando haya dos o més Estados de lanzamiento con respecto a cualquier
objeto espacial lanzado en Srbita terrestre o mfs allf, dichos Estados determinarén
conjuntamente cufl de ellos inscribiré el objeto de conformidad con el pfrrafo 1 del
presente artfculo, teniendo presentes las disposiciones del artfculo VIII del
Tratado sobre los principios que deben regir las actividades de los Estados en la
exploracién y utilizacibn del espacio ultraterrestre, incluso la Luna y otros cuerpos
celestes, y dejando a salvo los acuerdos apropiados que se hayan concertado o que
hayan de concertarse entre los Estados de lanzamiento acerca de la jurisdiccién y
el control sobre el objeto espacial y sobre el personal del mismo.

3. El contenido de cada registro y las condiciones en las que €ste se llevard
serfin determinados por el Estado de registro interesado.

Artfculo III

1. El Secretario General de las (laciones Unidas llevarf un Registro en el gue
se inscribirf la informacidn proporcionada de conformidad con el artfculo IV,

2. Ll acceso a la informacidn consignada en este Registro serf pleno y libre.

Artfculo IV

l. Todo Estado de registro proporcionari al Secretario General de las
Naciones Unidas, en cuasnto sea factible, la siguiente informacidn sobreé cada objeto
espacial inscrito en su registro:

a) Nombre del Kstado o de los Estados de lanzamiento;

b) Una designaci®n apropiada del objeto espacial o su nfimero de registro;

¢) TFecha y territorio o lugar del lanzamiento;

d) Parfimetros orbitales bfsicos, incluso:

i) Perfodo nodal,

ii) Inclinacifn,
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iii) Apogeo,
iv) Perigeo;

e) Funcibn general del objeto espacial.,

2, Todo Estado de registro podrf proporcionar de tiempo en tiempo al
Secretario General de las Naciones Unidas informacidn adicional relativa a un
objeto espacial inscrito en su registro.

3., Todo Estado de registro notificarf al Secretario General de las Naciones
Unidas, en la mayor medida posible y en cuanto sea factible, acerca de los objetos
espaciales respecto de los cuales haya transmitido informacifn previamente y que

hayan estado pero que ya no estén en Srbita terrestre,

Articulo V

Cuando un objeto espacial lanzado en Orbitea terrestre o més alld est€ marcado
con la designecifn o el nfimero de registro a que se hace referencia en el apar-
tado b) del pérrafo 1 del artfculo IV, o con ambos, el Estado de registro notifi-
caré este hecho al Secretario General de las Naciones Unidas al presentar la
informacién sobre el objeto espacial de conformidad con el artfculo IV. En tal
caso, el Secretario General de las Naciones Unidas inscribirf esa notificacibén en

el Registro.

Articulo VI

En caso de que la aplicacibn de las disposiciones del presente Convenio no
haya permitido a un Estado Parte identificar un objeto espacial que haya causado
dafio a dicho Estado o a alguna de sus personas fisicas o morales, o que pueda ser
de carficter peligroso o nocivo, los otros Estados Partes, en especial los Estados

que poseen instalaciones para la observacifn y el rastreo espaciales, responderén



con la mayor amplitud posible a la solicitud formulada por ese Estado Parte, o
transmitida por conducto del Secretario General de las Naciones Unidas en su nombre,
para obtener en condiciones equitativas y razonables asistencia para la identifi-
cacifn de tal objeto. Al formular esa solicitud, el Estado Parte suministraré
informacién, en la mayor medida posible, acerca del momento, la naturaleza y las
circunstancias de los hechos que den lugar a la solicitud. Los arreglos segin los
cuales se prestari tal asistencia serfin objeto de acuerdo entre las partes

interesadas.

Artfculo VII

s In el presente Convenio, salvo los artfculos VIII a XII inclusive, se
entenderéd que las referencias que se hacen a los Estados se aplican a cualquier
organizacibn intergubernamental internacional que se dedique a actividades espa=-
ciales si &sta declara que acepta los derechos y obligaciones previstos en este
Convenio y si una mayoria de sus Estados miembros son Estados Partes en este
Convenio y en el Tratado sobre los principios gue deben regir las actividades de
los Estados en la exploracibn y utilizacifn del espacio ultraterrestre, incluso la
Luna y otros cuerpos celestes.

2. Los Estados miembros de tal organizacién que sean Lstados Partes en este
Convenio adoptarfn todas las medidas adecuadas para lograr que la organizacidn

formule una declaracidn de conformidad con el pérrafo 1 de este articulo.

Artfculo VIII

i El presente Convenio estar@ abierto a la firma de todos los Estados en la
Sede de las Haciones Unidas, en Nueva York., Todo Estado que no firmare este
Convenio antes de su entrada en vigor de conformidad con el pﬁrrafo 3 de este

articulo podré adherirse a &l en cualquier momento.
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2. El presente Convenio estaré sujeto a ratificacifn por los Estados
signatarios. Los instrumentos de ratificacibn y los instrumentos de adhesibn
serfin depositados en poder del Secretario General de las Naciones Unidas.

3. El presente Convenio entrarf en vigor entre los Estados que hayan deposi-
tado instrumentos de ratificacién cuando se deposite en poder del Secretario General
de las Naciones Unidas el quinto instrumento de ratificacifn.

L, Para los Estados cuyos instrumentos de ratificacién o de adhesibn se
depositaren después de la entrada en vigor del presente Convenio, @ste entrard en
vigor en la fecha del depbsito de sus instrumentos de ratificacibn o de adhesibn.

5. El Secretario General informarf sin tardanza a todos los Estados signata~
rios y a todos los Estados que se hayan adherido a este Convenio de la fecha de
cada firma, la fecha de depfsito de cede instrumento de ratificacién de este
Convenio y de adhesidn a este Convenio, la fecha de su entrada en vigor y cualquier

otra notificacidn.

Artfculo IX

Cualquier Estado Parte en el presente Convenio podr& proponer enmiendas al
mismo., Las emnmiendas entrarfn en vigor para cada Estado Parte en el Convenio que
las acepte cuando hayan sido aceptadas por la mayoria de los Estados Partes en el
Convenio y, en lo sucesivo, para cada uno de los restantes Estados que sea Parte

en el Convenio en la fecha en que las acepte.

Articulo X

Diez aflos después de la entrada en vigor del presente Convenio, se incluiré en
el programa provisional de la Asamblea General de las laciones Unidas la cuestidn
de un nuevo examen del Convenio, a fin de estudiar, habida cuente de la anterior

aplicacidén del Convenio, si es necesario revisarlo. No obstante, en cualquier



momento una vez que el Convenio lleve cinco afios en yigor, a peticibn de un tercio
de los Estados Partes en el Convenio y con el asentimiento de la mayorfia de ellos,
habri de reunirse una conferencia de los Estados Partes con miras a reexaminar este
Convenio. Este nuevo examen tendré en cuenta, en particular, todos los adelantos
tecnolégicos pertinentes, incluidos los relativos a la identificacién de los objetos

espaciales.

Artfculo XI

Todo Estado Parte en el presente Convenio podr& comunicar su retiro del mismo
al cabo de un afio de su entrada en vigor, mediante notificacifn por escrito dirigida
al Secretario General de las Naciones Unidas. [se retirc surtird efecto un afio

después de la fecha en que se reciba la notificacién.

Artfculo XII

El original del presente Convenio, cuyos textos en &rabe, chino, espafiol,
francés, inglés y ruso son igualmente auténticos, se depositard en poder del
Secretario General de las Naciones Unidas, quien remitiri copias certificadas del
Convenio a todos los Estados signatarios y a los Estados que se adhieran a &l.

EN TESTIMONIQO DE LO CUAL, los infrascritos, debidamente autorizados al efecto
por sus respectivos gobiernos, han firmado el presente Convenio, abierto & la firma

en Nueva York el dfa quatorce de enero de mil novecientos setenta y cinco.

.
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registration of objects launched into outer
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